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FUBLIC INTEREST DISCLOSURE AND PROTECTION TOPERSONS MAKING THE

DISCLOSURES BILL, 2010
_ (s Infroduced tn Lok Subha)
T Mofiveof Avendraents _
St No. Name of Mﬂiﬁbér gf!éd.rext of Améndment” " Clngse Va,
~* BHRIV.NARAVANASAMY: . |
1. P_ﬂéﬁ 1, line 1— ~ Engeting
' ﬁrl“Sixyy-ﬁrstY'aar’? SR o o ro‘mm
swhititute “Sixty-seoond Year, ¢ - '
2 Pago ], forlines d and 5, substiige— N o
© 8, (1) This Act may tie calted the Whistla Blowers Protecrion -
pepgprl.s, I
3. Page |, aflerlitie 10, tnsert—. . 1A
BN S Lo (Mew)
_ "FA. The provisions of this Act shall nat apply to the qrmed’ Provisiuns of
force oFthe Union, being the Special Protection Group constituted s ot ot
M of under the Special Protection Group Act, 1988, - B clo. i
1983, - L b : pecial
' Protection
. . ' o Uroup.
4 Pagel, for tinesd to 11, substinwe--.,

(b) “'Competent A\'}ﬁidrﬂy" MEans—

(1) In refarion ro a Member ofthe Union Council of Ministers, the
Prime Minisier; e ' o

(1 i relation 10 4 Member of Parliament, sther than Minister,
the Chajrman ofthe Couagil of Stated if such Member is a Member

of tre' Councll of States or the Speaker of the House of the
Peple if such Member jg 4 Memberofthe H_ouse of the Peaple,

- 88 fhe casg may be; : ,
(i) in relation toa Member ofthe Council of Ministers in g State

forritoty, as the case ntay be;

oF Unijon territory, the Chisf Minister of tie State or Union *
N -‘( R .‘I. AN '

(iv) in velation to'n Mesibér of Legititive Counil o Lagistaive

Assembly ofa State or Union territory, other than a Minister, "
Chainman of the Legislative Council if e el Member i a-Member

)

- of the Councll vy the Speaker of tha Légisiaﬁve.'Aésémbljé i
such Menmber is 2 Mombér of the Assembly, asths case may-be; .

(vinvelationtet oy

(A) any judge (except s liidge of thie Supréme Court orofa -

High- Couny), Ihgluding any person empowered by law to
dischiargs, whetherby hiself ot as a memiber oFany body of -

persons, any adjudicatery fiinctions; or

{B) any psrson authoriged by a court of justicf;"tb' ﬁéfférﬁl .

any daty, in conmection with the ddministration of justice,
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S No. . . Namé of Member and text of Amehdmgiit

It

Clayse No.

mcludmg & ﬂquidatm‘ rccewcr or commlssmner ap;}amted
by such' cblm' or Gt

"Iy any, arvlititor or other persan o, whorn ahy cause or
miager hds Bean refqrred for. dec[ston or report by a court of
_]ustwe orby :) compewnt pnbhc authnnty, .

theHigh cmm T
- ~(vi)in retaxlonto« .

{A) anyepersonin thﬂ s::rwcc “or, pay of the Central.

Government or remumerated by 1he Central Goverment by

. way of feés or commifesion for the. performence of any-piiblic

-t gty (eXéept Ministers, Merbers of Parliament and mermbers

: * orpersons reférred to in clause (s) orelduss (&) or clause ()
- orelause (d) ofarticle 31 ofthe Cnnsﬁtuuun), or in'the garvits

. or pay of a society or local anthority 4 any corporation
astablished by or under any Central Act, oran anthority or g

.body owned or controlled or aided by the Central Government”

<o+ 1 oraGovernment company as defined in ssetion 617 of the -
1of 1956,  Companies Act, 1956, owned or comrolled by the Central

PRI
PR

n Crvee t Pt

Government; of

) (B) any perzon who holds an ufﬂce by vrﬂue pi which- he is .
. empowefd to prepare, publish, malatain 6rrevise an electoral

.. roller to.conduet an election or part of an-election in relation -

) elecﬂnns to Parhamem ara State Legislature, or.

(C) any person who holds &n offlee b virtue of which he Is "
authorised or recpuired to perform any public duty (except_
Ministers and Members of Parliament); or

_[D)any person who is the president, secratary or other office-

bearer of a rogistered co-operative sucmty engaged it
agriculture, indusrry, trade or banking, veceiving or having
“recelved any financial ald from the Central Government or
from any corporation established by or under aCemrai Act,of
_ any authority of body or & Govertiment company % def‘ined
1of 1936, - Insection 617 ofthe Companies Act, }956 owned or controlied

‘ or. aided by 1he Central Govemment or

- (Eyany pérsonwho i is achaimnan, mmher or emplcyee ofany. -
- .Central Service Commigsion or Board, by whatever name
~. called, or & member of any selection comimittes appomted by .

3

T

. such Coinriission or Badrd for the conductofany examination . - -

.. ©r making any selactmn on bﬂl’lﬁlf of. snch Commissmn or
' "Board or., , ‘

SRRIY § 3} anyrperson who is & Vwe-Chancellar or member of any f
cope. governing: body, professor, “usdociate pmfassor, mesistant ...

Seq werne - professor, readery lectureror any other téacher.or employee, .
“ " by whatevet designation eallad, of any University edtablished
by aCerttepl Actor established ar controlled or tanded by the
_,\. Central Gcw ernment oF any pexson whase sepvices huve been
‘quallad of by such. University. or. any.such other public -

.‘,. ﬂuthpri;y in cannact;gn with. haldmg ar conducting

. e'cammatians L O
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“Nevite of Member and text of Amendmemt -

Ciyuse “No.

e a4 T T T e e
" (O) any pierson iwhio.is an bffice-bearer or anemployas af an

* educational, seizntific, é_cciai,cuhqral or other Instingtion, in

" whatéver ﬁ)’ijﬁi\né}"eitqb]isHaﬂ.Zi‘egén"yi_ng" or. having received

it aiy fladndia) ddsistance from thn,: itk Govemment of any

lagalibr othil publie aithrity,” "

the Central Vigilanee Commissioh o any 6ifi_éi- authority, as the-
Central Government.may, by notification in the Official Cazene, -

;. specify In this bohalfunder this Agt;-.. - .
(viipinrelation to-— - VLRl .
| (A)any person ifi the service or pay of the State Goverininent

of remunerated by the Siate Govertenit by way of fees or

commission for the performance of any public duty {except

Ministors, Members of Legislative Council or Legisiative

Assembly of the State), or in the service or pay of a society of
local authority ar any corporation. established by or under a

. Provincial or State A, or gn autharity or 3 body owned or"

sontrolled or aided by the State Government or a Government s

compiny &s defined In séetion 617 of the, Companies Act,

1 of 1984, 1956, owned or controllec by the Srate Governmettt;or
(B%ny person who holds an office by virtue of which he is

‘empowered to preparg, publish, maintaln orrevise at slecroral.’
roll-or to conduct an election or pakr of an election fn relaticn -

ta municipality or Panchayats or ather loca) body inthe State; o

or :
{C) any person who holds an cifice by virfue of which ke s

authorised or vequired to perform any public duty, in relation "

1o ihe &Talrs of the State Covernment (exeopt Ministers.and

Members of Legislative Coungil or Legislative Assembly of ..

the Statg); or :

* (D) any pérson who I8 the president, secretary or ather ofﬁce{

bearer of a registered co-operative soclaty engaged in
agrleitture, Industry, trade or banking, receiving of haviug

‘received any financia! aid from the State Governinent of from -

any corporation establistied by or \inder 8 Provineial ot State

. Act, or ety authority or body or a-Govemment compiny as
Tof 1856, defined inseotion 617 of the CompaniesAct, 1956 awned or -

controtled or.ajded by the State. Goverment: or _
(BYHny petsan Wito is & chitrian, miginbel o smployes o any
State Service Commission or Board, by whhtever name crlled,

s+ . Commissign or Baard for the condwctof any exarmination or
cegidn o o Making any seléction an behalf ofsuck Comrnission or Bosrd:
ST (P any pérdon’ Whin'is '8 Vice-CRitbdlIor OF member of any
e govenriing Hody, profedsdr,” assveiate: professor; sssistant
Cewrn e lprofesdor reader, iecturer or afy dthét‘"tjﬁcher ot employee,

I T P £ S L

. byztvhdté\}éfdesig'ﬁaiiéll called, of ﬁﬁyU i¥érsity established
by & Provingiul or State Aot 'or estabilihéd or controlled ér

-t o armembar of gny. selbotiof commltteo appolited by such-

* funded by the State Government and any person whose

o
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| SLNo. .

" Nome of Member and textof Amendment -

o Clawse Na.

" sérviced have been availed- of by such University or any
such ather public sithorlty in cornaetion. with holding or
cppducting examinations| oY TR HP.

(1) any pérsonwite is an office-bearer or an employee of an.

educational, sciaqtlﬁe.,d social; cultural oiother institution, in*

whatever manner established, recelving ot having received

any fingnelal, assistance-from the State Governnent or any’

local or othey publi dutfiorinyy. -
the State Vigiance Commission, If gay, or.any officer of the, State
Governfaent .or any; ather authority, a3 the State Qoverament
may, by notification in the Oftizigl Gazette, specify lthis behalf
uider this Act- X L

- (vili) inrelation tomembers mjpersuné eferredio in elause (8) ot

clausa () of alause (¢) or clause () of article 13 ofthe Constitutlon,
any authority ot suthorities 3 the Central Covernment or the

D e A e

HE . ¢
,

Syate Qovernment, as the cpse ‘may be, having juplstlletion in -

respect thereaf, may, by notification jn the Officlal Gazete, spacify
in this bebaifunder this Acty, \ .

5 Pays 2, for lines 1710 10, sibstitittge-

m(iiy witful hﬁsus_e‘ofpnwfr ﬁTwiiful misuse of discretlon by

virhe of which demanstiable Joss Is caused 1o the Goverament
ot demonstyable wrengful gain acerues o the public servant or
to any third partys®. . . .

6. Pége 2, for lines 35 to44, substitiufe—

49 of 1988,

'(i) " pubtic servant” shall have the.sarne meaning as assigned.
to It iri clause (¢) of cection 2 oF the Prevention of CorruptionAct,

1988 but shall not include a judge of the Suprome Court o7 &
judgs of a High Comt\. ~ -~ '

(A Page 3, for lines 51021, aubstitute—

19 of 1922,

v3, (1) Notithstanding anything sontained in the provisions

ofthe Offirial Secrets Act, (923, any publie servant or any other -

person ingliding any 1_1on-govammahtai organisation, may maki
a publig intgrest disclosure before the Competent Authority, ’

© Regdirenient
af publie

intersat
diselosure.

(1) Any disclosure made under this Act shall be treated as '

public interst disclosnrs Tor the purposes of this Act and shall
be ande before.the Competent Authority and the gomplaint

making the disclosure shall, on behaifofthe Competent Authority, .

¥

be received by such atthority as niay be speeified by regulations

made by:the Comptent-Auhority.t. ... el e

8. Page 4, lings 3,
L

affer "in such mamier”
. . 4 Ty . . . ‘_,)_" -

insert "and withir duch time”,

9. VPaged,lines 16—

Jor Videngity'of the publié secvane’ 7

substitulg "ldentiy of e chpla'f'in&m or public servant.: .

Y.
1




Ncune uf Mem&er and rexf of Am ena‘mem

T Clanse Ne.

t.

12,

16,

T T T

Page 4, anlS—— T L DR S
for "Competent Auther y may reveal“

substituie YCompetent. Authority may, with’ rha‘prto: Pﬂ‘lﬂﬂnef- :

consent of the-complatbant-of pubhc se’\ant, levea
Page 4, after | ime 20, (n.serzr— . ! :

"Provided Rurther thar In cass the ccmplamant or public 3crvanr -’
does not agree, o hls name being, -avesled'to the Lide of the
Department, i that case, the coraplainaitt-or publio servantiaf -
the case may be, shill provide'all docurhehtary’ gvidence in®

support of his complaint fothe Competent Authoritgt, o
Page 4, after line 42, inseri—

"(8) The pubhc authorlty to whom a recomnwndatinn is Heide’ S
under sub-saction (7) shall take a dems;oh on Tmleh v

recommendation witain three months of recelpl of such
recommendation, or within such exteaded parmd nét exueedmg !

three months, as the Competent Authority ray alfu\v on & request
raade by the public authority:. ‘

Provided thagin case the public authoritydoes nat agree with
tion of the Compelent Authoflty‘ it shali record L

the recommend
the reasons for such disagresment. ST

(9) The Competent Authorlty shall, after mﬁklng an !nq.m’y N
inform the complaman' or public servant about the actlon taken -

on the complaint and the final outcome thereof: .

Provided that in & case where, afler maki ng an Inquiry, the
(.ompete.nt Autharity decldes to close the oase, It shal! before
passing the order for ¢losure of the.case, provide an, pppar’tumty
of being heard to the complainan, if the complainant so desires."

Page 5, line 7,—

Jor Mive years"

substitute "seven years'. "
Page 6, Hne 30—

Jor Yspecified”

substlnie "prcscr‘bed.'"
Page 6, yfler line 43, ihseri—

"Provided that -he Compstent Authority shalt ‘before gwmg’- :

any such direction to she public authority or public sErvant, give -

an opportunity of hearing to the complainant and: ihe: public
" authority or public servant, as the case may be:

Provided futther that io any such hearl g, the burden of pmm‘ K

that the alleged action on the part of the public amhortty is not
victlmisation, shall lfe on the public authorlty "

Page 7, after line 4, Invere—

“(5) Any person who wilflly doss not comply with the

direction of the Competent Authority under su-seetion (2), shall

e liable o a peralty which may extend up to thitty. thousand

o s
PRHERE A

rupees.”.
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SI No. . Name of M&mber und text of Amendmem Clauge No.
17... Page?, for lines 22 to 30 substiltiie— 14

V14, Where the Cumpetent Authorlty, at the time of examining
the réport of explanations or report refgread to in sub-section (3)
of Sectiond onthe compimm submitied by orgamsatzon or official
eoncermed,: i5°of. the ‘opinioh thaf tha deganisalich of officlal”
concerned, without any reasonable catse; Has not Rirnished
the report within'the specified time or mela. ,f:(fefy refused to
subumit the report o know mgly gwen incomplete incorreet or
misleading or false report or deslrayed® reEo‘rd of ikFarmation

whioh was: the subject-of the disclosurz or obstructed In any - -

‘niajingr lﬁfurmshmg the report, it shail. Empuse— R

(a) where the organisation ot official conceried, without any" '

rensonable cause, has not furnished the repott within the

spbstfied time or malu fidely refused to submit the raport, .

penalty which may extend to two hundred fifly, ripees for
each day tl report is furnished, so howevet, the total armount
of such penalty shall not exceed fifty thnnssnd ripees;

{b) where tha onganisation or official ponecernad, has
knowlngly given incomplete, incorrect or isleading or false
report or destroyed recerd or information which was the
Sub_jﬁ:ﬂl of the diséfpaure or obstrucied {n eny manner the

mrn:shmg ef the repor' penalty which may extend to fify .

thousand rtpeeé‘“
18,  Pagc§, lmeﬁl -
ajier vaection 157
insgr Mot sectlon 167,
10, Page9,lina 10— -
gfter “the manner in which™
Inserrand the time within which”,

Fenshy tor
famishing
ingomplete o
Jiaunestgr -
‘migloading
commesls oF
axplanstivn
eF Teporl,

19

Neew D ' - TK, VISWANATHAN
December 20, 2011 . ' i o Sem e(wy Genem/

Agrahayona 29, 1933 (Suka)

GMGIPYMRND 33850 5(63)—20.12.2041 -
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LOK SABHA

PUBLIC INTEREST DISCLOSURE AND PROTECTION TO PERSONS
‘ MAKING THR DISCLOSURES BILL, 2010

[As introduced in Lm"r Sabha)
Notice of Motion under Rule 388 -

81 No. ' Name of Member and text of Matlon - : Clause No.
SHRIYV. NARAYANASANMY: o
i *That {his House do suspend ¢lause (i} of rule 80 of Rules of 1A

Proeedurs and Conduet of Busingss in Lok Sabha inso faresit . (New)
requires that-an amendment shall be within the scope of the Bill
and relevant to the subjeet matter of the olause to which 1t relatos,
in its applieation the Government emendment No. 3% to the
' " Public Inierest Disolosure and Profestion to Persdng Making
the Disolosures Bxil 2010 and that this amendment may ba allowsd
to be moved.”

o *ds Ammendments 1ist No. cim!md un 20.12.2011

. NawDeu ' T.K, VISWANATHAN;
Deacember20, 2011 Secreiawﬁenara'l

Agrahqyana 29, 1933 (Saka)

GMGIPMRND--3328L§(53)--20-12.2014,






